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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (NGT)'

Original Application No. 955/,2024

ln The Matter of:

President Municipal Committee Thathri

Vs

Union Territory of J&K & Ors.

l, Pankaj Magotra, presently posted as the Managing Director, J&K

State Power Development Corporation Limited do hereby solemnly

affirm as under:-

2. I say that I have gone through the contents of above OA pending

adjudication before this Hon'ble Tribunal & in response to the same, I

submit as under:-

That, an MOU was signed between i) The Government of UT of J&K,

ii) J&K State Power Development Corporation Limited (JKSPDCL) and

iii) National Hydroelectric Power Corporation (NHPC) Limited, on 3'd

February 2019 (Exhibit - 1) for setting up of a Joint Venture Company

(JVC) between NHPC Ltd and JKSPDCL for implementation of 850

- 
Mil{sirr;r ui::cic,:pJ$.y/ Rafle HE project.

jamnttt & K'ashi'trr St' :r-f,
#.i.prit't corPotra'iion t'fii3t, 

thereafter, a supprementary Mou, in modification of the

aforementioned MOU dated 3'd February 2019, was signed between i)

The Government of UT of J&K, ii) J&K State Power Development

Corporation Limited (JKSPDCL) and iii) National Hydroelectric Power

corporation (NHPC) Limited, on 3rd January 2021 (Exhibit - 2) for

setting up of a Joint Venture Company (JVC) between NHPC Ltd and

JKSPDCL for implementation of 850 MW Ratle HE Project.

1.

J.

* B.Sc., L.L.B, *(- ADVOC;1'! E
Z J&K Higa ,- iurt F
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That, pursuant to aforesaid MOU, a Promoter's Agreement was signed

between i) The Government of UT of J&K, ii) J&K State Power

Development Corporation Limited (JKSPDCL) and iii) National

Hydroelectric Power Corporation (NHPC) Limited, on 13th April 2021

(Exhibit - 3) for setting up of a Joint Venture Company (JVC) between

NHPC Ltd and JKSPDCL for execution of 850 MW Ratle HE Project

and thereafter operation of the project, as per the terms agreed

thereinto.

That Clau se 14.2 of the Promoter's Agreement provides as under:-

,,The company shall be bound by the terms and conditions laid

down in the Supptementary Memorandum of Understanding signed on

03.01.2021 read with the earlier Memorandum of Understanding

6,$fla signed on February 3, 2019, except those which have been

5.

6.

* B'sc., L,L.B. odified/changed in this agreement".
c- ADVOC A1-E

a R;;;. =hi;.

V^^ 
- 

urther, Clause lX, (PROTECTION OF ENVIRONMENT)

j11nr 
Supplementary Mou, provides as under

of the

"The JVC will comply with all the measures prescribed under the

law of the protection of the environment".

It is submitted that Clause 9.7 of the Promoter'sAgreement, provides

as under

"The JVC would comply with the conditions imposed by

)iir":,el;ii.-j ili,el:!.*i Government of tndia from time to time in respect of clearances fo fhe
iamnru & Kasitrnir State Power

Developi-iient corpor''riii;t 
H?iil8$r. ft would also comply with conditions imposed by Government

of lJnion Territory of Jammu and Kashmir in respect of clearances fo

the project".

8. That, Ministry of Environment and Forests (MOEF), (GOl), vide No. J-

1201113912010-lA-1 , Dated: 12 December 2012, issued Environmental

Clearance (EC) (Exhibit - 4) to 850 MW Ratle HE Project, in the name

of GVK Ratle HEPP Limited, subject to the conditions, inter alia, that,

"Consolidation and compilation of muck shall be carried-out only in the
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designated muck dumping sifes as submitted in the EINEMP report'

As per the proposed muck disposa/ plan, out of 24.4 lakh m3 of muck

to be generated due to excavation, about 50% (i.e. 12.2 lakh ms) will

be dumped at the designated areas in an allocated area of 30.59 ha.

The identified muck dumping sifes sha// be at-least 30m hoizontally

away from the edge of the river corresponding to high flood level

(HLF)", and that, "Muck dumping sifes should be handed overto Forest

Department only after restoration including plantation etc.".

g. That, MOEF&CC, GOl, vide F. No. J-1201113912010-lA-1, Dated:27

Septembe r 2021, transferred the aforementioned EC to M/s Ratle

Hydroelectric Power Corporation Limited (RHPCL) (Exhibit - 5), inter

/g
* ower Corporation Li ited (RHPCL) that, "Ratle Hydroelectric Power
a CrWq\ alia, against submission of undertaking by M/s Ratle Hydroelectric

Ar^fffffii;,ri; *$c,no 
ration Ltd (RHPCL), a roint venture companv of NHPC and

. *i'./' JKSPDC, undertakes to comply, w.e.f. 01.06.2021 (date of taking over

of the company) to all conditions stipulated in the environmental

clearance letter of MOEF&CC no. J-12011/39/2010-lA.l dated 12th

December 2012 in favour of the previous ownef'.

That, the land, acquired by JKSPDC / diverted for project use by the

Government of J&K, measuring 567.22 Ha has been handed over to

RHPCL. Further, the Government of Jammu & Kashmir vide its Order

-Managing Directorllo:55 - JK (pDD) of 2022., Dated: 1O - 05 - 2022 (Exhibit - 6) has
Jammu & Kashmir State Power

10

Development corporation d"d sanction to lease out the 289.48 Ha and utilization of the

277.74 Ha out of the said 567.22 Ha of land for development of 850

MW Ratle HEP.

That, the aforementioned land measuring 567.22Ha includes the land

measuring 30.59 Ha allocated for muck dumping (Exhibit - 7), as per

the EC issued by MoEF&CC dated 12.12.2012.

That JKSPDC vide letters dated 16.07.2024 and 16.08.2024 (Exhibit

- 8) have already apprised J&K Pollution Control Committee (JKPCC)

ll.

t2.
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of the pollution caused by construction activities carried out by M/s

Megha Engineering and lnfrastructure Limited in Ratle HE Project and

requested to take necessary steps to secure compliance to terms and

conditions of Consent to Establish (Exhibit - 9) issued by the

Committee to the Project.

Therefore, the Government of UT of J&K (Respondent 1) and the JKSPDC

(Respondent 6) having earnestly performed the obligations cast upon them

with regard to 850 MW Ratle HE Project, it is humbly prayed that the present

reply of Government of UT of J&K and JKSPDC may be taken on record and

be dropped from the array of the respondents.

!Ul[ector

VERIFICAT]ON:

Verified that the contents of above reply are true and correct to the best of my

knowledge and belief and nothing material is concealed therefrom.

Jammu & Kashmir State Power

Development CorPoration Limited

Jammu & Kashmir State Power

Development CorPoration Limited

Lxecuuon Aomlfleo l'errcP

iloTAPYIP
"13 1[l
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Certificate No.

Certificate lssued Date

Account Reference

L,lnique Doc. Reference

Purchased by

Description of Document

Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

lN{K27889815260866W

23-Nov-2024 02:17 PM

NEWtMPACC (SV)/ jk1251 9504/ JAMMU/ JK_.jM

suBtN-JKJK1 251 950443672500299269W

PANKAJ MAGOTRA

Afticle 4 Affidavit

Not Applicable

0
(Zero)

PANKAJ MAGOTRA

Not Applicable

PANKAJ MAGOTRA
100
(One HunCred only)

INDIA NON JUDICIAL

Ggvernment of Jammu and Kashmir

e-Stamp

i{-flitE wrrH

-or TfE

t-l#
* B.Sc., L.L.B.

AOVOCATEc- ,auvvvnrE

Z J&K Hi.qh Court
\24 Regn. No. 385
\-o

,eh,

SA,.IDEEP SINGh
Stamp Vendor

statutorv Alertr LiCenCg NO. 3?9j rtD uer ,i lte verilreJ at,wi!w sitc(iesi3rrp Dai11,7r usrnc e-1i
air..5 o. r.j .),r.J as avairatrrr) o. fr\o w_rsire ., r.Jcrrri|.Arri) ,0,,,,1:,iiq,**iia".r 

li srock ir0A?lr,l Mar.ket ShoO No-t-r
1' ti}i,rna ;.:..: .; ,:i tJ rc acirjfr-rft:j
: -,.--'): ..- , : lr-,1 ,::il r.r,,i,
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Exhibit 6



 

 

Dt.06.08.2014 

850MW RATLE HYDRO ELECTRIC PROJECT IN THE STATE OF J&K 
Status report for the month of July 2014 

Sl. 
No. 

Particulars 
Milestones as 

per PPA 
Target date as per 

PPA   

Date of Compliance/ 
Expected Date of 

Compliance  
Present Status 

I PPA  related issues      

1 Issue of LOI  to successful bidder 
namely M/s.GVK Developmental 
Projects (P) Limited by JKSPDCL, 
GoJK 
 

LOI issued on 
31.05.2010   

31.05.2010 
(Starting date) 

31.05.2010 --- 

2 Payment of quoted upfront 
premium of Rs.34.5 Cr., for 690 
MW and upfront premium of 
Rs.8 Crores towards additional 
capacity of 160 MW (Total 850 
MW installed capacity) 
approved by Go.J & K and CEA. 
 

Within 15 days 
from the date 
of issue of LOI 

14.06.2010 14.06.2010 
 

 

3 Formation of SPV in the name of 
“GVK Ratle Hydroelectric 
Project Pvt. Limited” 
(GVKRHEPPL) 
 

Within 30 days 
from the date 
of issue of LOI, 

if required 

25.06.2010 22.06.2010  

4 Submission of performance 
guarantee for Rs.52.0 Cr. 

Within 30 days 
from the date 
of issue of LOI 
 

30.06.2010 29.06.2010 --- 

5 Signing of PPA between Power 
Development Dept. (PDD) GOJK 
and GVKRHEPPL 

Within 30 days 
from the date 
of issue of LOI 
 

30.06.2010 30.06.2010 --- 

6  Signing of Default Escrow 
Agreement and Hypothecation 
cum deed of Hypothecation  
 

Within 30 days 
from the date 
of issue of LOI 

30.06.2010 06.01.2011 --- 

7 Return of Bid Bond of Rs.21.0 
Cr. to the Bidder by JKSPDCL 

Within 15 days 
after 
submission of 
PG  

15.07.2010 12.08.2010 --- 

8 Orders of J&K SERC for adoption 
of tariff discovered through 
International Competitive 
Bidding (ICB) process. 

 

Within 6 
months from 
the date of 
signing of PPA  

31.12.2010 30.03.2011  

9  Payment of Rs.26.75 Cr. 
towards preparation of DPR and 
other expenses 

Within 15 days 
of raising of 
demand by 
JKSPDCL after 
signing of PPA  
 

20.04.2011 06.05.2011 --- 

10 Issue of  clarification by JKSPDCL 
on payment of capacity charges 
based on the capacity as per 
TEC approved by CEA  

As per clause V 
(1.2.2) under 
Schedule 7 
(Tariff) of PPA  
 

31.12.2011 09.08.2011 --- 
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Sl. 
No. 

Particulars 
Milestones as 

per PPA 
Target date as 

per PPA   

Date of 
Compliance/ 

Expected 
Date of 

Compliance  

Present Status 

11 Handing over the 
possession of 567.22 
Ha of State / Pvt / 
Forest land on lease 
basis. 

70% of Land 
within 12 
months and 
balance land 
within 24 
months from 
the effective 
date.  

70% of Land by 
30.06.2011 / 
Balance by 
30.06.2012. 

 
--- 

 
Under Process. 
 
Compliance expected by the end of September, 2014. 

12 Topographic Survey 
carried out and land 
requirement 
identified project 
component-wise  
 

--- --- 31.01.2011 567.22 Ha of State/Pvt./Riverbed area /Forest Land 
identified for development of 850MW RHEP. 

13 Details of Land 
actually acquired by 
JKSPDC for 
modification of 
cabinet decision 
No.215/33/ 2012, 
Dt.19.11.2012. 

 ---- ---- 567.22 Hectares of Land acquired comprising of 
following types of land: 
State       : 233.96 Ha. 
Private    : 055.52 Ha. 
River Bed: 138.81 Ha. 
Forest      : 138.93 Ha. 

  
 Details as per Annexure 1A & 1B. 
 

14 Approval of J & K 
State Cabinet for 
modification of 
Cabinet decision 
No.215/33/ 2012, 
Dt.19.11.2012. for the 
Land actually acquired 
by JKSPDCL . 
Land actually Acquired:  
State        : 233.96 Ha. 
Private     : 055.52 Ha. 
River Bed: 138.81 Ha. 
Forest      : 138.93 Ha. 
                   ------------- 
Total        : 567.22 Ha. 

                 ------------- 
 
 

 
 

---- 

 
 

---- 

 
 
---- 

 
As per the decision taken on 10.02.2014 and 
subsequently on 21.02.2014 under the Chairmanship of 
Chief Secretary, Govt. of J&K to in the presence of Prl. 
Secretary--PDD, Divisional Commissioner--Jammu & 
MD--JKSPDCL, actual quantity of Land acquired by 
JKSPDC has been submitted to the Govt.  duly certified 
by DC, Kishtwar and recommended by Divisional 
Commissioner, Jammu on 24.04.2013. 

 
The file is under process for approval of the State 
cabinet for modification of cabinet decision 
No.215/33/2012, 19.11.2012 by the Principle Secretary, 
PDD for leasing the actual Land acquired by JKSPDC for 
Ratle HEP.  
This issue has brought to the kind notice of Chief 
Secretary during the meetings held on 10th June and  
14th July 2014 for early approval. 
 
Approval awaited.  

15 Approval & Signing of 
Land Lease Deed 
between JKSPDC & 
GVK RHEPPL. 

    
The modified Land Lease Deed dated 06.01.2014 with 
the recommendations of Prl. Secretary has been 
forwarded to the Prl. Secretary--Law Department, 
Go.J&K in the 1st week of April 2014. 
 
It is learnt from the Law department that the file will be 
sent with due recommendations to PDD after Loksabha 
elections in 3rd week of May 2014. 
This issue has brought to the kind notice of Chief 
Secretary during the meetings held on 10th June and   
14th July 2014 for early approval. 
 
Approval of Land Lease deed awaited. 
 
Expected to sign the Lease deed by the end of August 2014. 
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Sl. 
No. 

Particulars 
Milestones as 

per PPA 
Target date as 

per PPA   

Date of 
Compliance/ 

Expected 
Date of 

Compliance  

Present Status 

 
16 

 
Extension of time 
lines as per clause 
3.12 of PPA  and  
equal increase of 
Time lines for 
scheduled COD  of the 
Project / Signing of 
Amendment No.1 to 
PPA extending the 
Timelines and COD 
 
 

 
---- 

 
---- 

 
---- 

 
MD, JKSPDCL has been requested in this matter vide Lr . No: 
GVK/RHEPPL/D(PD)/JKSPDCL/2012/30, dated 18.10.2012  
obtaining the orders of GoJK and MD,JKSPDC requested PDD 
for approval vide Lr.No: (1) JKSPDC/Tech/ P-237/1988-89 dated 
08.11.2012. 
 
PDD accorded approval for extension in time schedule up to 
June 2013 as per the provisions of clause 18 of PPA vide LR. 
No.PPD/IV/113/2012 dt 19th FEB 2013.  
 
The revised Land lease deed is under the process of approval 
by Go.J&K for signing of the lease deed and handing-over of the 
Land on Lease basis by JKSPDC.   
 
The revised proposals for approval of extension of time limits 
as per clause 3.12 of PPA and for equal increase of Time lines 
for scheduled COD of the Project would be submitted on 
signing of land lease deed and handing-over of land on lease 
basis to GVK RHEPPL which is expected to be complied during 
July 2014. 
The revised Draft Addendum No.1 to PPA will be submitted on 
receipt of approval of extension of Time Limits as indicated 
above for approval and signing of addendum No.1 to PPA by 
the end of July 2014. 
 
Expected to be complied by the end of September 2014. 

 
17 

 
Waiver of water usage 
charges. 

 

 
---- 

 
---- 

 
As per the decision taken during the meeting held under the 
Chairmanship of Chief Secretary on 24.12.2013, action is being 
taken by PDD & Public Health Departments.  
 
The PDD has sent the proposals for providing incentives to GVK 
in the form of exemption from water usage charges to the 
Commissioner/Secretary, PHE, I & FC Dept., vide Lr. No.PDD/IV/ 
38/ 2008-II, Dt.05.03.2014.  

 
The Public Health Engineering department is under the process 
of considering the matter for exemption in consultation with 
the Water Resource Regularity Authority as mandated under 
Section 137 of the Water Resources Act, 2010. 

 
This issue has brought to the kind notice of Chief Secretary 
during the meetings held on 10th June 2014 and 14th July 2014 
for early approval. 

 
Approval awaited. 

 
18 

 
Grant of exemption 
for payment of Sales 
Tax, Entry Tax and 
other Taxes etc. 

  

 
---- 

 
MD, JKSPDCL has been requested vide Lr. No.GVK/Ratle HEP/D 
(PD)/2011/005, dt.01.02.2012 to kindly consider and 
recommend to Prl. Secretary, PDD, Go.JK for obtaining the 
approval of the State Govt. for exemption of Sales Tax, Entry 
Tax and other taxes for execution of Ratle HEP. 
As per the decision taken during the review meeting of Ratle 
HEP held by Chief Secretary on 11.06.2013 with the key 
Secretaries of Go.JK, details of financial burden towards the 
payment of custom and excise duties have been submitted to 
MD, JKSPDCL / Prl. Secretary, PDD on 30.10.2013. 

 
The Chief Secretary, Go.J&K has been addressed vide our Lr. 
Dated 02.05.2014 to consider the matter and expedite the 
approval of State Govt. for exemption of taxes, with a copy to 
the Prl. Secretary, PDD & MD, JKSPDCL. 
 
This issue has brought to the kind notice of Chief Secretary 
during the meetings held on 10th June 2014 and 14th July 2014 
for early approval. 
 
Approval awaited. 
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Sl. 
No. 

Particulars 
Milestones as 

per PPA 
Target date as 

per PPA   

Date of 
Compliance/ 

Expected 
Date of 

Compliance 
  

Present Status 

 
19 

 
Appointment of 
Independent Engineer 
jointly by the 
“Procurer” & “Seller”  

 
To be 
appointed 
within 8 
months from 
the date of 
signing of PPA  
 

 
 

28.02.2011 

 
 

---- 

 
Draft RFP indicating the Scope of Independent Engineer 
submitted to MD, JKSPDC vide email dt 05th Jan, 2013 for 
advertisement as specified under Article 4.7.1 of PPA (Liquidity 
Damages), Article 6 (COD), Article 8 (Capacity declaration) and 
Article 12 (Force Majeure) for utilizing the services of 
Independent Engineer as and when required to comply with 
the scope of work mentioned above.  
 
During the review meeting held on 16th April 2014, MD--JKSPDC 
informed that the process is being initiated for appointment of 
independent Engineer as per the PPA conditions. 

 
20 

 
Strengthening of 
Neeru Bridge near 
Puldoda in Doda 
District by BRO to 
facilitate the transport 
of certain Over 
Dimensional Cargo 
(ODC) Items to project 
site through Neeru 
Bridge  
 

    
We have addressed a letter to the Chief Engineer, MoRTH, New 
Delhi for strengthening of Neeru Bridge by BRO to facilitate the 
transport of certain Over Dimensional Cargo (ODC) Items to 
project site through Neeru Bridge vide Lr.No.GVK/RHEP/D (PD)/ 
2014/15, Dt.06.03.2014. 
 
In response to the MoRTH Lr.No.RW-NH-35083/4/2014-S&R(B), 
Dt. 02.06.2014, the Chief Engineer, MoRTH has been requested 
to initiate action for strengthening of Neeru Bridge as 70 R for 
transport of ODC equipment vide our Lr. No. GVK/RHEP/D(PD)/ 
2014/64, Dt.30.07.2014, since the Neeru bridge was 
constructed by BRO on the payment made by JKSPDC for 
realignment of National Highway near Puldoda due to 
submergence in view of the construction of Baglihar Hydro 
electric project. 
 

 
21 

 
Constitution of 
Implementation 
committee of EMP / 
R&R Plan at field level 
under the 
chairmanship of 
Divisional 
Commissioner, Jammu 
 
 
 

    
The MD, JKSPDC and Prl. Secretary, PDD have been requested 
for consideration and approval of Go.JK and for issue of orders 
constituting the implementation committee of EMP / R&R Plan 
of Ratle HEP at field level under the chairmanship of Divisional 
Commissioner, Jammu, comprising of (1) Dy.Commissioner, 
Kishtwar, (2) Dy.Commissioner, Doda, (3) Superintendent of 
Police, Kishtwar, (4) Superintendent of Police, Doda, (5) Dy. 
Inspector General of Police, Doda as members and Inspector 
General of Police, Jammu as special invitee, vide our Lr.Nos. 
GVK/RHEP/D(PD)/2014/65 & 66, Dt.31.07.2014 for restoring 
Law & Order, peace in the project area creating conducive 
atmosphere to re-start the works of Ratle HEP at the earliest. 

 
22 

 
Letter of Consent to 
Assignment in favour 
of Lenders  

 
 

--- 

 
 

--- 

 
 

--- 

 
MD JKSPDC has been requested to acknowledge and accept the 
letter of Consent to Assignment signed by GVK addressed to 
Power Finance Corp., for submission to facilitate GVK to draw 
the first disbursement of loan vide Lr. No.GVK/RHEPPL/D(PD)/ 
JKSPDCL/2013/063 DT.28-8-2013.  
 
It is informed that the acknowledgement would be furnished 
immediately after signing of Land Lease agreement. 
 

 
 

23 

 
 
Notice of Assignment  

   
 

--- 

 
MD JKSPDC has been requested to acknowledge the receipt of 
Notice of Assignment dt.27.09.2013 addressed to JKSPDCL with 
a copy to Power Finance Corporation.  
 
It is informed that the acknowledgement would be furnished 
immediately after signing of Land Lease agreement.  

24 
Laying of Foundation 
Stone for Ratle HEP  
 

  25-06-2013 

 

The then Hon’ble Prime Minister, Dr. Manmohan Singh and 

Hon’ble UPA Chairperson, Smt. Sonia Gandhi laid the 

foundation stone in the presence of Hon’ble Chief Minister 

Janaab Omar Abdullah and other dignitaries at Kishtwar on           

25th June 2013. 
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Sl. 
No. 

Particulars 
Milestones 
as per PPA 

Target date 
as per PPA   

Date of 
Compliance/ 

Expected 
Date of 

Compliance  

Present Status 

 
II 

 
Land acquisition 
 

 
II a 

 
Details of Land 
actually acquired 
by JKSPDC 
 

 
---- 

 
---- 

 
---- 

 
567.22 Ha. of Land acquired comprising of following types of land: 
State        : 233.96 Ha. 
Private    : 055.52 Ha. 
River Bed: 138.81 Ha. 
Forest      : 138.93 Ha. 
 
 
 

II b Details of Land Premium paid in installments for state / private / forest land: 
                                                                                                                                                      Date of Payment --Amount Paid 

 1st instalment towards acquisition of State / Private land      -------------------   22-06-2011    –  Rs.32.00 Crs. 

 2nd instalment towards acquisition of State / Private land     -------------------   13-09-2011     -- Rs.02.50 Crs. 

 3rd instalment towards transfer of Forest land of 138.93 Ha.  ------------------   27-07-2012     – Rs.14.50 Crs. 

 4th instalment towards acquisition of State / Private land       ------------------   18-10-2012     –  Rs.14.00 Crs. 

 5th instalment to allow the usage of State Land falling under SF ---------------   05.02.2014     -- Rs.03.20 Crs.  
                                                                                                                                                                   ------------------ 
 Total land premium paid                                                                       ------------         --               --   Rs.66.20 Crs. 
                                                                                                                                                                   ------------------  

 

 

II c 
 
 
 

 
Approval of Govt. of J & K to allow use of 29.13 Ha., of state land falling in social forestry division, Kishtiwar for construction of 850 MW RHEP. 
 
On survey it is found that the 10,186 nos. of trees, poles/plants, barbed wire fencing for 10,700 rtf. In 29.13 Ha of state land coming under social 
forest area of social forest division, Doda. 
 
29.13 Ha of area of Social Forestry closures is included in the awards passed by the collector Land Acquisition, Kishtwar for state land measuring 
233.96 Ha area meant for the development of Ratle HEP.   
 
 It is calculated and recommended for deposit of Rs.2,55,37,560.00 as two time compensation for the above items noticed during survey. 
 
Divisional Forest Officer, Social Forest Division has submitted the proposal to the Regional Director, Social Forestry dept. Jammu for approval to 
allow use of state land 29.13 Ha area and felling trees, poles/plants and B.wire fencing of Social Forestry closures namely Drabshalla, Drabshalla 
DPAP, MfpSalana and Kuligad old village wood lots vide lr.no.602-05/SFD dt.11-10-2013. 
 
GVK had a meeting with Chief Conservator of Forests and Commissioner / Secretary, Forests on 2nd Dec. 2013.   
 
Proposals to allow use of 29.13 Ha of State land and felling of 1186 tree / poles / samplings for construction of 850 MW Ratle HEP Drabshalla by 
JKSPDCL in social forestry division, Kishtwar has been submitted by Principal Conservator of Forests as Agenda Item 82.01 for consideration and 
approval by Forest Advisory Committee on 10th Dec’13. 
 
Forest Advisory Committee in its 82 FAC meeting held on 10th Jan’14 has accorded approval to the proposal to allow use of 29.13 Ha of State land 
and felling of 10186 trees / poles / saplings for construction of 850 MW Ratle HEP subject to the condition that the work shall be started after full 
payment of Rs.3,20,33,306.00 towards (1) Net present value (2) Compensatory Forestation and (3) Compensation of trees / poles. 
 
Amount has been paid through RGTS on .31.01.2014 to MD, JKSPDCL for onward transfer to the Account of Chief Accounts Officer, O/O Chief 
Conservator of Forest, JK. 
The sanction has been accorded by the Secretary, Forest Department, Govt.of J&K, consequent to cabinet decision No.44/04/2014, Dt.16.02.2014 
vide Govt.Order No.108-FST of 2014, Dt.05.03.2014 allowing the use of 29.13 Hectares of State land and felling of 10186 tress/poles/saplings for 
construction of 850 MW RATLE HEP, Drabshalla by JKSPDC in social forestry Division, Kishtwar.  

Social Forestry department has permitted us to carry out the works at Kuligad area for construction of approach road / drilling of exploratory holes 
for testing of quarry and other allied activities. 

 

 

II d 
 

 
The MD, JKSPDC has been requested for re-assessment of compensation for structures at Kandini getting submerged due to construction of Ratle 
HEP based on the representation received from the inhabitants of Kandini village vide GVK Lr.No.GVK/RHEP/D(PD)/2014/27, dt.09.04.2014.  
 
The MD, JKSPDCL wrote a Letter to DC, Kishtwar to consider the request of inhabitants on its merits for re-assessment of structures to arrange 
payment as a part of land premium vide Lr. No.JKSPDC/CJ/P-237/908-09, dt.24.04.2014 
 
The additional amount required to be paid will be deposited as a part of land premium on receipt of approval and intimation from MD, JKSPDCL. 
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Sl. 
No. 

Particulars Milestones as per PPA 
Target 
date as 
per PPA   

Date of 
Compliance
/  Expected 

Date of 
Compliance  

Present Status 

III EMP and R&R Plan implementation as approved  by MoEF /  PDD, GoJK 
 

1 Implementati
on of EMP 
including R & 
R Plan / LADP/ 
CSR Activities. 
 
 
 
 
 
 
 
 
 

Implementation of EMP 
during the execution of 
the project and RR Plan 
within 18 months  from 
the date of attaining 
financial closure 
i.e. 30-09-2013 
 
 
 
 
 
 
 
 

---- ---- 
 
 
 
 
 
 
 
 

---- 

Implementation of EMP plan including R&R plan has been 
discussed with MD, JKSPDCL and Principal Secy. PDD, on 2nd / 3rd 
Dec. 2013.   It has been requested to invite GVK as a member to 
attend the meetings of the Empower committee constituted by 
Govt. for implementation & monitoring of Environment 
Management Plan of 850 MW Ratle HEP under the Chairmanship 
of Chief Secy. GoJK.  This issue has been brought to the kind 
notice of Hon’ble Chief Minister for our participation in the 
meetings.   
A meeting of the Empowered Committee constituted by the Govt. 
for implementation & monitoring of  Environment Management 
Plan of 850 MW Ratle HEP  under the Chairmanship of Chief Secy. 
GoJK on 4-12-2013.  The plan was deliberated upon and it was 
decided to finalize the scope of each activity in consultation with 
the line departments and stake holders so that benefits envisaged 
in the plan fructify on ground effectively and in a transparent 
manner.  
It has been decided in the meeting  to (1) build Airstrip (2) modern 
Hospital (3) Sports Stadium (4) improvement of  infrastructure 
facilities in ITI s of the area and (5) capacity building of ITI s for 
providing training in the required disciplines of Hydro Power 
Projects.  
As per the decision taken by the empowered committee on 
04.12.2013, DC, Kishtwar is in the process of arranging imparting 
training to one member of PAF of Ratle HEP on their suitability of 
timing in their specialized field, to facilitate their employments in 
the Ratle HEP.  
Necessary amount will be deposited to impart training on receipt 
of intimation about requirement of funds under Skill development 
activities of local area development plan.  
 

2 Implementation 
of  R & R Plan                         

Finalization of the list 
of PAFs and approval 
of the Govt. 

  DC has discussed about the finalization of project affected 
families with our GVK officials on 10th Dec. 2013. 
The PAFs list comprising of 293 project affected families has 
been furnished to DC, Kishtwar on 10.12.2013 with the 
details of (1) name of the family head (2) name of 
dependents (3) name of the person proposed for 
employment with qualification.  
DC, Kishtwar has approved the List of 293 PAFs vide DC Lr. 
Dt.05.06.2014. 
It is to be informed that the final PAFs list submitted may 
have minor changes after the balance payment of 
compensation by the Collector land acquisition, Ratle HEP, 
Kishtwar. 

3 Providing of 
Bus for School 
children for 
children of 
Project affected 
families. 

   The School Bus has started operating from 5th May 2014 for 
pick-up and dropping of school children of affected villages 
from Kandini to Thatri by GVK. 
The second school bus is being arranged to provide 
complete transport facility for school children of the Project 
affected villages. 
 

4 
 
 
 
 
 
 
 
 
 
 

Minutes of the 
Meeting of 
Project level 
committee & 
District level 
committee 
convened by DC, 
Kishtwar on 10th 
June 2014 for 
implementation 
of EMP including 
R&R Plan of Ratle 
HEP which 
includes 
execution of 
certain works 
under LADF.                  
 

Brief Details of the Minutes of the Meetings: 
1) Payment of Compensation under various Heads to 

the PAFs as per the approved R&R Plan. 
2) Training of Project affected families  
3) Transporting facility for school going children 

under CSR plan. 
4) Procurement of Two Critical Care Ambulances 

under LADF. 
5) Construction of Air Strip at Kishtwar 
6) Providing of Cattle fodder under CSR Plan. 
7) Execution of the following works under LADF by 

the relevant department of Go.J & K 

 Renovation of school building at Drabshalla at an 
estimated cost of Rs.20.89 Lakhs. 

 Construction of crematorium shed at Drabshala at 
an estimated cost of Rs.4.16 Lakhs. 

 Construction of water reservoir at Drabshala at an 
estimated cost of  Rs.8.51 Lakhs. 

 
 

During the meetings held by GVK with the people of all the 
affected villages on 5th & 6th Jan’14 and 22nd & 23rd February 
2014, by Mr.PVP Reddy along with Mr.PMK Gandhi, Mr. S K 
Mishra, Mr.Santosh Kumar Singh, Mr.Arun Kumar singh, Mr. 
GC Parihar, and Mr. Quazi Mushtaq, it has been decided to 
take-up these works under LADF as per their request and 
necessity. We have requested MD, JKSPDC, vide our 
Lr.Nos.(1) GVK/RHEP/D(PD)/2014/05, Dt.17.02.2014 & (2) 
GVK/RHEP/ D(PD)/2014/14, Dt.04.03.2014 to consider our 
proposals and obtain the approval of empowered 
committee headed by Chief Secretary, comprising of key 
administrative secretaries for execution of these works at 
Local area development plan.  
As per the advice of MD, JKSPDC, vide Lr.No.JKSPDC/CJ/P-
237/7555-56, dt.14.03.2014, the Dy. Commissioner of 
Kishtwar has been addressed to consider and recommend 
the execution of these seven works under LADF to MD, 
JKSPDC who is a member secretary of Empowered 
committee for obtaining the approval of                      
empowered committee vide Lr.No.GVK/RHEP/D(PD)2014/ 
20, dt.15.03.2014. 
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 Providing of water supply to PAFs Villages at an 
estimated cost of Rs.700 Lakhs. 
 

 Construction of 4 Kms. Metal Road connecting 
Project affected Villages Bhandera and benefitting 
the adjoining villages of Sangna, Bhutna, Nag 
bhutna, Prishmola, Mali, Hillor and Palan at an 
estimated cost of Rs.300 Lakhs. 
 

 Construction of 1 Km approach road from 
Drabhala Bimalmag to Village Joshana at an 
estimated cost of Rs.100 Lakhs.  
 

 Construction of 10 Bed Hospital with a provision to 
upgrade in to 20 Bed Hospital in future at 
Drabshalla. 

 Construction of lanes, drains and approach paths 
in Project affected villages. 
 

 Education facilities in schools of affected villages at 
a tentative cost of Rs.100 Lakhs. 

 

 
A Joint meeting of project level committee and District Level 
Committee has been convened by DC, Kishtwar as 
Commissioner, Rehabilitation & Resettlement, Ratle HEP on 
10th June 2014 at Conference Hall, New DC Office, Kishtwar. 
 
DC, Kishtwar has communicated the Minutes of the Meeting 
on the various decisions taken vide Lr. No.DC/K/14/38/RR, 
Dt.11.06.2014. 
 
DC is being requested to furnish the proposals to MD, 
JKSPDCL who is the member secretary of Empowered 
Committee (EC), headed by the Chief Secretary, Go.J&K, 
comprising administrative secretaries for obtaining the 
approval of the Empowered Committee (EC). 
 
The required amounts will be deposited on receipt of 
intimation from MD, JKSPDC for onward transfer to the 
respective departments of J& K for execution of these works 
from LADF Funds covered under EMP as per the approval of 
Empowered Committee. 
 

 
 

5 

 
 
Implementation 
of Catchment 
Area Treatment 
(CAT) Plan and 
Bio-diversity 
Management 
Plan. 

    
 

The Secretary to Govt. Forest Dept. has been addressed on 

27.03.2014 for causing necessary instructions to the Forest 

Dept. for preparation of scientific project report for 

implementation of Catchment Area Treatment Plan at an 

approved cost of Rs.262.35 Crores. 

 
Further to our discussions held with MD, JKSPDCL &                    

Mr. Sharma, Director of Soil Conservation Dept. on 05th April 

2014 in the office of MD, JKSPDCL, Jammu for finalization of 

CAT Plan and as per the minutes of the meeting held under the 

chairmanship of Secretary to Govt. Forest Dept. on 24.04.2014, 

LOA has been issued to M/s. R S Envirolink Technologies Pvt 

Ltd. for providing consultancy services for preparation of 

Action Plan for Catchment Area Treatment (CAT) and Bio-

diversity Management Plan for free draining catchment of 

Ratle HEP on River Chenab, Drabshalla, Kishtwar District, J & K 

State vide Lr. No. GVK/RHEPPL/LOA/49, Dt. 30th June 2014. 

 
M/s. R.S.Envirolink Technologies Pvt. Ltd., is in the process of 

preparation of action plan for catchment area treatment (CAT) 

and Bio-diversity Management Plan and work is expected to be 

completed within 20 weeks as per schedule.  

We are in the process of paying Rs.4 Lakhs (Rupees Four Lakhs) 

towards mobilization advance of 20% of the consultancy fee. 

 

 

 
 

6 
 
 
 
 
 
 
 

 
 

Payments made towards implementation of R&R plan  to MD JKSPDCL for onward transfer to DC Kishtwar 

 1st installment towards evacuation of  

GujjarBasti Structures near Darbshala on 30-8-2013                       -- Rs.00.2565 Crs.  

 2nd installment for implementation of R&R plan                               -- Rs.10.00      Crs. 

                                                             Total amount paid                                      --  Rs.10.2565 Crs. 
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S.No. 

 
 
Particulars 

Milestones as per 

PPA 

Target date 

as per PPA   

Date of 

Compliance/ 

Expected Date of 

Compliance  

Present Status 

IV Power Evacuation 

 
1 

 
Grant of 
Connectivity for 
850 MW RHEP 
of GVK RHEPPL 
by PGCIL. 
 

 
Grant of 
connectivity by 
PGCIL to be 
obtained within 21 
months from the 
effective date and  
Providing of 
transmission 
facilities within 
210 days prior to 
the scheduled 
COD of 1st Unit 

 

 
31.03.2012 

 
 
 
 

01.09.2017 
 

 
17.12.2013 

(Date of 
communication 

of grant of 
connectivity) 

 
 
 
 

01.10.2018 
(Date from which 

connectivity is 
granted) 

 

 
Revised application submitted for grant of connectivity of 
850MW Ratle HEP to the ISTS on 09.03.2012, since change in 
the capacity of project is more than 100MW. 
During the northern region meeting held on 02.01.2013, in the 
power grid office it has been agreed and granted (1) 
connectivity for 850 MW RHEP and (2) Long Term Access (LTA) 
for 690 MW capacity.  
We have received intimation from PGCIL to the effect that (1) 
the connectivity of 850 MW RHEP has been granted and (2) 
requested for signing of transmission agreement of 
connectivity and submission of Bank Guarantee for Rs.21.25 
Crores vide Letter No.C/CTU/C/N/ 13/05, Dt.16.12.2013 and 
reminded vide Lr. No.CC/COMML/ CONNECTIVITY/ GVKRatle/ 
2014, dt. 24.02.2014 
 
Obtaining of BG for Rs.21.25 Crores under process. 
 
Signing of Transmission agreement of Connectivity is 
contemplated in September, 2014 after obtaining the 
approval of COD extension from Go.JK expected in 
September, 2014. 
 

 
 

2 

 
 
LTA for transfer 
of 690 MW 
Power from 850 
MW RHEP of 
GVK RHEPPL by 
PGCIL 

 
 
LTA from PGCIL is 
to be obtained 
within 21 months 
from the 
effective date.    
Providing of 
transmission 
facilities within 
210 days prior to 
the scheduled 
COD of 1st Unit 

 
 

------ 
 
 
  
 
 

01.09.2017 
  

 
 

03.02.2014 
(Date of 

communication 
of grant of LTA) 

 
01.01.2019 

(Date from which 
LTA is granted ) 

  

 
 
The Application has been submitted for grant of connectivity 
of 690 MW Power from 850 MW RHEP vide GVK Letter No. 
GVK / D (PD) / RHEPPL / PGCL / 2011 / 002, Dt. 28.04.2011. 
During the northern region meeting held on 02.01.2013, in the 
power grid office it has been agreed and granted (1) 
connectivity for 850 MW RHEP and (2) Long Term Access (LTA) 
for 690 MW capacity.  
 
We have received intimation from PGCIL to the effect that (1) 
the Long Term Access (LTA) for transfer of 690 MW Power 
from RHEP (850 MW) has been granted in line with the above 
meeting and (2) requested for signing of Long Term Access 
Agreement and submission of Bank Guarantee of 13.25 Crores 
vide Letter No. C/CTU/LTA/N/2013/08, Dated 03.02.2014 and 
reminded vide Lr. No.CC/COMML/ CONNECTIVITY/GVKRatle 
/2014, dt. 24.02.2014. 
 
In view of the above, it is required to sign LTA for contracted 
capacity of 522 MW by JKSPDC / PDD and for the balance 
installed capacity of 168 MW by GVK RHEPPL.  
 
JKSPDCL has been requested to convey their consent for 
signing of LTA by JKSPDC / PDD for contracted capacity of 522 
MW. 
 
Obtaining of BG for Rs.13.25 Crores under process. 
 
Signing of Long Term Access Agreement (LTAA) is 
contemplated in September, 2014 after obtaining the 
approval of COD extension from Go.JK expected in 
September, 2014. 
 

 
3 
 
 
 
 

 
Providing of 
125MVA bus 
reactor as 
suggested by 
CEA  

 
Obtaining of 
approval from 
JKSDCL / PDD, 
GOJK and 
modification of 
PPA accordingly 

 
--- 

 

--- 

 

M.D. JKSPDCL has been addressed on 25th Oct. 2011, for 

approval and modification of Schedule-8 of PPA for this 

proposal as approved by CEA.  

JKSPDC has clarified that that the provision of 125 MVA bus 

reactor as suggested by CEA during the appraisal of the project 

and therefore it is an integral part of TEC and as such this will 

not entail any modification as per Lr. No: JKSPDC/TECH/P-

237/CJ/4084-86 
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S. No. Particulars 
Milestones as 

per PPA 

Target 
date as 
per PPA   

Date of 
Compliance/ 

Expected Date of 
Compliance 

Present Status 

V Providing of Construction Power ( CP) of 10MW by JKSPDCL in phased manner at 33kV level 

1. Providing 
Construction Power 
of 2MW at 11 KV 
from Thatri initially 
and finally 10MW of 
power from 33/11 KV 
substation, Drabshalla 

Shall be provided 
as per the 
requisition of the 
“Seller”   
Application 
submitted to 
JKSPDCL on 
04.03.2011. 
 

Within 
reasonable 
period 

Requirement of CP in 
phases.   
Phase I -- 0.75MVA   at 
11KV immediately 
Phase II -- 2MVA at         
11 KV by Dec’ 2014. 
 
Phase III -- 10  MVA  at 
33 KV during 2015/16. 

1) Enhancement of power transformer capacity from 
6.3 MA to 10 MA at Thatri S/s completed.  

2) Erection of 11 KV line from Thatri S/s to Drabshalla 
completed and 11kv Line test charged on 1st Mar 
2013. 

3) Erection of 33 kV line from Kisthwar to project site 
at Drabshalla completed  

4) Erection of 33/11 kV S/s at Drabshalla by PDD is 
under progress and expected to be completed by 
end of December 2014. 

 

2. Augmentation of 
Power transformer 
capacity at Kishtwar 
EHT substation to 
provide 10 MW 
construction power.   

   Erection of (1)10 MVA 132/33 kv power transformer (2) 132kv 
transformer bay (3) 33 kv line bay and (4) transfer bay  under 
progress. 
 
 

3. Providing of 2 MA 
construction power in 
phases at 11 KV  
 

   Application submitted on 23-5-2013 in standard format to 
Executive Engineer, M&RE division, PDD, Kishtwar for HT 
connection to avail 2 MVA construction power in phases. 
As per the request of Executive Engineer, PDD BG for Rs.28.7 
lacs as against the security deposit has been submitted on 
06.11.2013 to process the HT connection. 
The Prl. Secretary, PDD, Go.JK accorded sanction for 2 MW 
Power Load connection in favour of GVK RHEPPL for 
construction of 850 MW Ratle HEP, at Drabshalla, Kishtwar 
vide Govt. Order No.117-PDD of 2014, dt. 05.06.2014. 
The Executive Engineer, Inspection Division, PDD, Jammu along 
with two members have visited the project site on 28.06.2014, 
for inspection and clearance to charge 11 KV Line and 
connected equipment. 
The Executive Engineer, Inspection Division, PDD, has issued 
Provisional Certificate for charging 11 KV Thatri – Drabshalla 
Line vide Lr. No. EIDJ/734-35, Dt.30.07.2014. 
We are in contact with the Executive Engineer, EM&RE 
Division, PDD, Kishtwar for availing 2 MW Construction power 
duly charging the 11 KV Thatri – Drabshalla Line. 
 

4 Payments made for providing 2MW /10 MW construction power to MD JKSPDCL for onward transfer to Chief Engineer, EM&RE PDD Jammu 

 Payment made through RTGS to M.D, JKSPDCL for 452.625 lacs on 26-12-2011 for onward transfer to Chief Engineer System and 
operations PDD Jammu for construction of 33/11kV SS at Drabshala and 33kV line from Kishtwar to Drabshala for availing 10MW of const. 
power.  

 An amount of Rs.60.60 lakhs has been credited in favour of MD, JKSPDC on 18-10-2013 for onward transfer to Chief Engineer, EM&RE PDD 
Jammu for erection of 11 kv Thatri receiving station to Drabshala (Ratle HEP site) and augmentation power transformer capacity from 6.3 
KVA to 10 MVA at Thatri 

 An amount of Rs.168.44 lakhs has been credited in favour of MD, JKSPDC for onwards transfer as token money  in favour of Chief 
Engineer, System and operations PDD Jammu as against Rs.590.30 Lakhs for construction of transformer bays at 132 kv level and 33 kv 
level in 132/33 kv  main grid station Kishtwar.  

 Balance amount of Rs.421.86 Lakhs is to be paid towards the erection of 10 MVA, 132/33 KV Three Phase Power Transformer and 
connected civil works as early as possible. 

 BG for Rs. 28.7 Lacs dated 6-11-2013 towards the security deposit has been furnished to the Executive Engineer, M&RE division, PDD, 
Kishtwar on 06.11.2013. 
 

VI Re-alignment of National Highway NH 244 (NH 1B) from km. 87.1 to 90.9 of Batote Kishtwar : 

1 Construction of 4.9 
KM of new stretch 
of road due to 
submergence of 
existing stretch of 
2.5 kms between 
Kandani and 
Drabshalla   on 
construction of 
Ratle dam and 
impounding of 
reservoir.                   

Start Date - Jan 

2012  

End of Jan. 

2014 

--- During a meeting with Chief Engineer, BRO Taken by the MD, 
JKSPDC on 16th November 2012, it was reported by the BRO 
that the Ministry of Road Transport & Highways (MoRT&H) has 
decided that the entire cost of the project which is Rs.34.17 
crores shall be borne by JKSPDC/developer.   
Accordingly, JKSPDCL has requested for arranging payment of 
Rs.34.17 Crs. in two instalments as per the MOU signed vide 
Lr.no.JKSPDC/Tech/P-237/2364-65,dt.16-11-2012and 
No.JKSPDC / Tech / P-237/ 3937-38 dt.29-8-2013.   
Revised MOU signed between JKSPDC and BRO on 23rdJan 2013 
for execution of work at Rs.34.17 crs. As per the revised MoU 
signed the work shall be completed within two years from the 
date of signing of MoU. 
We have communicated our acceptance for payment of 
Rs.34.17 crs. in two instalments for construction of 4.9 km new 
road by BRO vide Lr. NO: GVKRHEEPL/PD/JKSPDCL/2012/34  
dated 31.12.2012.     
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Rs.7.5 crores has been paid against the payment of 18 crs. 
towards first instalment as per the MOU entered and the 
balance in the second year i.e. after April 2014 depending on 
the progress of work. During the review meetings held with 
MD, JKSPDCL, it has been agreed to review the progress with 
the officials of BRO during the monthly review 
meetings. Handing-over of the land acquired for construction 
of re-alignment road to BRO has been completed on 
11.02.2014.  
An amount of Rs.15.33 Lakhs has been transferred to the 
account of MD, JKSPDC, on 08.04.2014 for onward transfer of 
Rs.7.61 Lakhs to EM & RE Division, Kishtwar and Rs.7.72 Lakhs 
to the Executive Engineer, Sub-transmission Division, Doda for 
carrying out the shifting of 1.5 Kms of 11 KV Line and 33 KV 
Ratle Line near Kandini respectively which are coming in the 
way of re-alignment road construction. The Lines diversion 
works are in progress.  
Construction of road formation completed for 2.5 Kms stretch           
in Kandini / Phagumarh area. 

 

2 
 

Payments made to MD JKSPDCL for onward transfer to BRO for construction of realignment of road Batote-Kishtwar between KM 87.100 and                   

KM 90.900 at Drabshala. 

 An amount of Rs.50.00 lakhs transferred to JKSPDCL through RTGS vide UTR No.UTIBH13070017638 ON 11-3-2013 as part payment of                 

1st installment for onward transferred to BRO for execution of road realignment work.  

 An amount of Rs.10.00 crs. has been credited to account no. 0021010100009058 in favour of MD, JKSPDCL towards part payment against 
the payment of Rs.18.00 crs. in the first instalment. 

 The balance payment of Rs.7.5 crs. of 1st installment would be arranged during the month of March 2014 on review of the progress of work 
during the monthly review meetings held by JKSPDCL along with the officials of BRO. 

 An amount of Rs.15.33 Lakhs has been transferred to the account of MD, JKSPDC, vide NEFT Reference No.SM328215415/MD J AND K 

SPDC JAMMU, dt. 08.04.2014 for shifting of 11 KV & 33 KV Lines coming in the way of re-alignment of road. 
 

VII Engagement of Private Agency for providing Security at Project site, Drabshalla: 

 During the site visit of Mr. Prasanna Reddy along with Mr. PMK Gandhi, Mr. Niranjan Reddy, Mr. S K Mishra & Mr. Santosh Reddy to the 
Project site from 25th to 29th April 2014, it has been decided to provide security at the project site engaging one of the private agencies 
organized by retired police personnel facilitating affective coordination with local police in case of emergency and necessity. 
 

 In view of the above, it is proposed to dispense with the engagement of police check-post which is under the process of approval by the 
Home Department with payment of Rs. 1 Crore Per Annum which may increase over the years resulting in the heavy financial burden.  
 

 The Private Security agency will organize Check posts at the entrances of (1) upstream bridge, (2) downstream bridge, (3) Drabshalla view 
point, (4) Power house intake and (5) Colony and office establishment area. 
 

 The Private Security Agency can be dispensed with after completion of the project construction and Security with limited persons can be 
continued during the operation of the project over 35 years. 
 

 As indicated above, it is under the process of obtaining the quotations for consideration and to obtain the approval for engagement of 
Security agency.  

 
VIII 

 
Approval for installation of 850 MW Ratle HEP under Section 92 of the Act and subsequently grant of License for operational of the scheme under 
Section 97 of the Act by J&K State Water Resources Regulatory Authority (JKSWRRA) / PHE, I & FC Dept. GoJK: 

I) 
 
 
 

Approval for 
installation of 850 
MW RHEP Scheme by 
JKSWRRA / Dept. of 
PHE, I & FC, Go.JK. 

  03.01.2014 Public Health Engineering, Irrigation and Flood Control Dept., accorded 
approval for installation of 850 MW Ratle HEP vide Letter No.Pw/Hyd/P&S/ 61/ 
HEP 850 MW/2012-13, Dt. 03.01.2014.   

2) Grant of License for 
installation and 
operation of 850 MW 
RHEP scheme by 
JKSWRRA / Dept. of 
PHE, I & FC, Go.JK. 

  ---- Application submitted to the Commissioner/Secretary, PHE, Irrigation and FC 
dept. GoJK for grant of license under section 97 read with section 91, 1 A of JK 
Water Resources Act, 2010 as amended in 2012 vide Letter 
No.GVK/RHEPPL/D/ (PD)/2014/18, Dt.10.03.2014. 
Approval awaited. 
 

IX 
 
Grant of final Mega Power Project Status by Ministry of Power (MOP), GOI : 

1 Grant of in-principle 
Mega power project 
status  

  13.11.2011 In–principle Mega Power Project Status was granted by MOP on30th Nov-
2011. 

 
2 

 
Grant of final Mega 
power project status  

   Central board of Excise and Customs, Ministry of Finance issued notifications 
restricting the benefits of nil customs duty and Excise duty for Mega Power 
Projects approved by MOP before 19th July-2012, the date on which Cabinet 
took the decision in view of the above Ratle HEP is not eligible for getting final 
Mega Status approval.  Representation has been made to MD JKSPDCL / PDD 
GoJK for writing letter to GOI by the Hon’ble Chief Minister recommending for 
revival of Mega Status vide Lr.No. GVK/D(PD)/RatleHEP/JKSPDCL/ 
2012/31 dated 23-10-2012.  
Hon’ble Chief Minister wrote a DO letter to  the Honorable Prime Minister , 
GOI on 03.12.2012 for revival of Mega power project policy for all Hydro power 
projects of capacity 350 MW and above including 850 MW Ratle HEP in the 
state of J&K.  Approval not received from Ministry of Power, GOI.   
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Sl. 
No. 

Particulars 
Milestones 
as per PPA 

Target 
date as 
per PPA   

Date of 
Compliance/ 

Expected 
Date of 

Compliance 

Present Status 

X Statutory clearance   
 

 

1 Approval of JKSPDCL / 
PDD, GOJK for 
increased capacity of 
850MW (4x205 MW 
plus 1x30MW)  

--- -- 25.10.2012 PDD, GoJK granted approval for enhancement of generation capacity of RHEP 
from 690 to 850 MW vide Govt order no: 335 / PDD/2012 Dt 26.10.2012, as 
per cabinet decision no: 204/ 31/ 2012 dt: 25.10.2012.  

2 Indus Water Treaty 

(IWT) Clearance  

--- 31.03.2012 16.08.2012 Indus wing, Ministry of water resourses,(MOWR) has accorded IWT Clearance 
vide Lr no :3/5/207-IT /6613-15 dt  16.08. 2012.  
 
 

3 Environmental 
Clearance ( EC) from 
MOEF  

Within 21 
months 
from the 
date of 
signing of 
PPA  

31.03.2012 12.12.2012 MOEF, GOI  accorded Environmental Clearance (EC)  vide Lr.no : J-12011/ 
39/2010-1A -1 dt: 12.12.2012 

4 Techno Economic 
Clearance (TEC) of 850 
MWA RHEP from 
Central Electricity 
Authority ( CEA), MOP  

Within 21 
months 
from the 
date of 
signing of 
PPA 

31.03.2012 19.12.2012 CEA ,MOP,GOI has accorded TEC of 850 MW RHEP vide LR.NO: 2/J&K/ 23/CEA 

/11-PAC/7820-51 dt 19.12, 2012 

 

 

XI Consents / Clearances 
from various Dept. of 
GOJK   

    

Details as per annexure II 

XII 

Clearances from 
various Ministries, GoI 
for 850 MW Ratle HEP  

 

   Details as per annexure III 

XIII 
Various technical studies to be conducted as per CEA guidelines. 
 

1 Site Specific Design 
Earthquake Parameters for 
Ratle HEP  

 31.03.2013 03-09-2013  Site specific design earthquake parameters study report has 

been conducted by Dept. of Earthquake engineering. IIT 

Roorkee and furnished on 22nd Jan.2013. 

 The report of site specific Seismic Design Parameters studies on 

Ratle Project was submitted to Chief Engineer FE&SA 

Directorate, NCSDP on 27-02-2013. 

 Meeting was held by National Committee on Seismic Design 

Parameters (NCSDP) for approval of Site Specific Seismic Design 

Parameters on 28-6-2013. 

 NCSDP has in principle agreed for adoption of Vertical Seismic 

Coefficient as 2/3 of horizontal seismic coefficient for the dam 

design of Hydro projects including 850 MW Ratle HEP during 

the internal meeting held on 8th July 2013. 

 FE&SA Directorate and Member-Secy (NCSDP), CWC has 

communicated the clearance of NCSDP vide Lr.No.2/2/ 2013 

(Vol-I/FE&SA/609 dt.3-9-2013. 

2 Reservoir Rim Stability 
Studies  

--- 31.03.2013 30.03.2014  M/s Advanced Technology &Engg. Services (ATES) has been 
appointed as Consultants for carrying out Rim Stability Studies for 
Ratle HEP on 6th Feb. 2012. 

 Reservoir Rim studies completed on 30th March 2014. 
 

3 Hydraulic Model Studies   31.03.2013 
 

01.04.2014  Irrg. Research Institute, Rookie (IRI) have been appointed as 
Consultants and Work Order issued on 9th July 2011for carrying 
out Physical Hydraulic Model Study. 

 Model prepared at IRI. Dam and spillway incorporated in the 
model.  

 IRI is in the process of incorporating certain changes in the Model 
study for 850 MW RHEP. 

 Hydraulic Model Studies completed on 1st April 2014. 
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Sl. 
No. 

Particulars 
Milestones 
as per PPA 

Target 
date as 
per PPA   

Date of 
Compliance/ 

Expected 
Date of 

Compliance 

Present Status 

 
XIV 

 
EPC Packages 
 

 
1 

 
EPC Package for Civil / 
HM Works for 850MW 
( 4x205 MW plus 1x30 
MW) RHEP  

 

--- -- 

 
20.07.2012/ 
15.112012 

 
LOI issued for civil / HM works in favour of M/s GVK Projects and Technical 
Services Ltd ( GVKPTSL) on 20th July 2012 and  in turn GVKPTSL has issued LOA 
to M/s L&T as sub- contractor for Main Civil/ HM package on  15th Nov 2012. 
 

 
2 

 
EPC package for E&M 
Works  for 850MW  ( 
4x205 MW plus 1x30 
MW) RHEP 
 

 
--- 

 
-- 

 
31.12.2012 

 
LOI issued for E&M works in favour of M/s Alstom India Ltd on 31st Dec .2012 

 
XV 

 
Financial Closure 

 
--- 

 
31.03.2013 

 
30-9-2013 

 
PFC has sanctioned loan for the project in Feb 2013. 
Finance Closure attained on 30-9-2013. 
 

 
XVI 

 

Pre-construction activities  

 

 
1  

 
85m temporary bridge 
on U/s of the Dam 

 
--- 

 
 

 
31.12.2012 

 
Completed 

 
2 

 
Approach roads to 
upstream bridge  

 
--- 

 
--- 

 
31-03-2014 

 
Completed 

 
3 

 
110m permanent 
bridge on D/s of the 
Dam 
 

 
--- 

 
--- 

 
--- 

 

Under progress 

 

 
4 

 
Approach roads to 
downstream bridge  

 
-- 

 
--- 

 
--- 

 

Under progress 

 

 
5 

 
Erection of Colony  

 
-- 

 
--- 

 
--- 

 

Under progress 

 

 
XVII 

 
Project Execution 

    

 

 
1 

 
Start of mobilization of 
Main Civil Works  

  
---- 

 
Feb 2013 

 

 
2 

 
Start of Civil / H&M 
Works  as per EPC 
Contract awarded  
 

  
--- 

 
April 2013 

 

DT Inlet 1: Heading work completed for 298.00 m and work in progress for   
                    balance 173.93 m Length and expected to be completed by end of   
                   September 2014 (Total length of DT 1 -- 471.930 m.) 
 
DT Inlet 2: Heading work completed for 192.00 m and work in progress for   
                    balance 359.26 m Length and expected to be completed by end of    
                   November 2014 (Total length of DT 2 -- 551.26 m.) 
 

 
3 

 
Start of E&M Design 
Works as per EPC 
Contract awarded  

  
--- 

 
October, 2013 

 

 
4 

 
Pert Chart indicating 
the timelines for 
execution of the 
project. 

  
--- 

 
--- 

 

Pert chart will be furnished shortly. 
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850MW Ratle Hydroelectric Project in the State of J&K  
Annexure-IA 

Status Report on Land Acquisition as on 31.07.2014                   
 

(Area in Ha.) 
Sl. No. Particulars State  

(A) 
(RBA) 

(B) 

Private 

 (C) 

Forest  

(D) 

Total  

(A+B+C+D) 

  I. LAND REQUIREMENT PROJECT COMPONENT WISE  
  

 
  1 Land coming under submergence  50.31 46.61 18.44 44.79 160.15 

2 Land for reservoir Rim Stability (1029masl to 1040masl) 17.98 - 04.01 12.52 34.51 

3 Colony Area 80.87 - 24.06 - 104.93 

4 Main project components & Infrastructure works. 32.04 - 03.47 63.63 99.14 

5 Quarry Area 34.30 - 01.73 - 36.03 

6 Dumping Area 15.77 - - 14.82 30.59 

7 Re-alignment of NH-1B 02.69 - 03.81 03.17 09.67 

8 Other River Bed Area (RBA) - 92.20 - - 92.20 

9 Total land ( State+ RBA+ Private + Forest) 233.96 138.81 55.52 138.93 567.22 

  II. STATUS OF LAND ACQUISITION  
  

 
  1 State / Pvt. Land under process of acquisition  233.96 - 55.52 - 289.48 

2 Notification issued under Sec.17 and 9 & 9A  
for State & Private Land and tentative awards published  

233.96 - 55.52 - 289.48 

3 Rates approved by Dy.Commr. / Divisional Commr. / Fin. Commr. (Revenue) 
/ Commr. (Revenue) – GoJK 

233.96 - 55.52 - 289.48 

4 Disbursement of compensation for State / Pvt. land  233.96 - 55.52 - 289.48 

 By Collector RHEP Badrawah  - Completed  18.55 - 01.73 - 20.28 

 By Collector RHEP Kishtwar  - Completed 115.33 - 37.22 - 152.55 

 By Collector RHEP Kishtwar  - Under Process   100.08 - 16.57 - 116.65 

5 Final awards publication  233.96 - 55.52 - 289.48 

 By Collector RHEP Badrawah  - Completed   18.55 - 01.73 - 20.28 

 By Collector RHEP Kishtwar  - Completed  215.41                                                                                                                                                   - 53.79 - 269.20                                                                                                                                                                                                                                                

6 Mutation of State / Private land in the name of JKSPDCL  233.96 - 55.52 - 289.48 

 
By Collector RHEP Badrawah  - Completed  18.55 - 01.73 - 20.28 

 
By Collector RHEP Kishtwar   - Completed 215.41                                                                                                                                                   - 53.79 - 269.20                                                                                                                                                                                                                                                

7 Diversion of Forest Land by GoJK to JKSPDC  
( Approved vide GoJK Order No. 234-FST Dt. 27.04.2012)  

- - - 138.93 138.93 

8  River Bed Area (RBA)     (Not required to be acquired) - 138.81 - - 138.81 

9 Total Land actually acquired by JKSPDC  
(State/RBA/Private/ Forest) (1+7+8)  
(The revised proposal submitted for approval of the cabinet due to change 
in the quantities of the land under various heads.) 
                                                                                                      --- Approval awaited                                                                                 

233.96 138.81 55.52 138.93 567.22 

10 Land taken into possession by JKSPDC 233.96 138.81 55.52 138.93 567.22 

 

11. 

 

Approval and signing of Land Lease Deed  
 
                                                                                 --Approval of Land Lease deed awaited 
                              --Expected Date of Signing of Land Lease deed -- End of August, 2014 

 
233.96 138.81 55.52 138.93 567.22 

12 Handing Over of the Land on lease basis by JKSPDCL to GVK RHEPPL. 
                                                                          
                                              --Expected Date of Compliance --  End of September, 2014 

233.96 138.81 55.52 138.93 567.22 
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850MW Ratle Hydroelectric Project  
Annexure-IB 

Target Dates for various activities for completion of land acquisition as on 31.07.2014 

 
 (Area in Ha.) 

S No Status of Land Acquisition 
Date of 

completion  
Expected date 
of completion  

Remarks  
1 Identification of 567.22 Ha of State/private/forest land 

jointly by GVKRHEPPL/JKSPDC for acquisition  
16-May-11 -                - 

2 Issue of notification under section17 and 9 & 9A and 
publication of tentative awards for State / Private land of 
336.09 Ha.  

30-Apr-12 -                - 

3 Rates approved by Dy.Commr. / Divisional Commr. / Fin. 
Commr. (Revenue) / Commr. (Revenue) – GoJK for 336.09 
Ha. of State / Pvt. land  

31-May-12 -                - 

4 
Disbursement of compensation for 336.09 Ha. of State / 
Pvt. land  

      
  a) For 172.83 Ha. of State / Private land                      - 

Completed  
30-Jun-12 - Disbursement of INR 34.5 Crs. completed for 

172.83Ha of State / Pvt. land 2012.  
  b) For balance land of 116.65 Ha. of State / Pvt. land -       

                                                                        --- Under Process  
- 31.08.2014 Disbursement of balance amount of INR 8.0 Crs. for 

116.65 Ha of State / Pvt. land by Collector, LA, 
Kishtwar under process. 

5 
Publication of Final Awards for 336.09 Ha. of State / Private 
Land  

  
--- - 

  a) For 172.83 Ha. of State / Private land                      -   
                                                                              --- Completed  

30-Jun-12 --- - 
  b) For balance land of 116.65 Ha. of State / Pvt. land -   

                                                                              --- Completed   
11.Sep-012 --- - 

6 
Mutation 289.48 Ha. of State / Pvt. land in the name of 
JKSPDCL  

  
--- - 

  a) For 20.28 Ha. of State / Private land                      -  
                                                                          --- Completed  

30-Jun-12 --- - 
  b) For balance land of 269.20 Ha. of State / Pvt. land –  

                                                                         --- Completed   
31st Oct-12 --- - 

7 Identification of 138.81 HaRiver Bed Area not required to 
be acquired  

16-May-12 --- - 
8 Diversion of 138.93 Ha. of Forest Land by GoJK to JKSPDC 

for construction of RHEP  
27-Apr-12   --- 

 9 Taking into possession of  State / Pvt. / River bed Area / 
Forest land by JKSPDC  

      
  a)  State / Pvt. land—                       15.04.2013- --- - 
  b) Forest Land -                             

                                                                                 
31.05.2013 --- - 

 © River bed area RBI -                   31.05.2013 ---  

10. Approval and signing of Lease Deed 
 
                                                                            

 31.08.2014  

11 Handing over of 567.22 Ha. of State / Pvt. / Forest land on 
lease basis by JKSPDCL to GVKRHEPPL      
 

  30.09.2014   
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Sl. 
No. 

Name of department Requirement 
Date of clearance 

obtained  
Present Status 

1 Irrigation Department 
Jammu 

Consent to 
establish project 

23.04.2012 C.E. Irrig. Dept. accorded consent for construction of 
850MW Ratle H.E. Project vide Lr. No. IFCJ/DB/917-18 Dt. 
23.04.2012 

2 PHE Department  
Jammu  

Consent to 
establish project 

23.04.2012 C.E., PHE Dept. accorded consent for construction of 
850MW Ratle H.E. Project vide Lr. No.PHEJ/DB/687-89 
Dt.23.04.2012 

3 Tourism Department, 
J&K State 

Consent to 
establish project 

20.04.2012 Director, Tourism Dept. accorded consent for construction 
of 850MW Ratle H.E.Project  vide Lr. No. DTJ/PS/55 Dt. 
20.04.2012 
 

4 Fisheries Department, 
J&K  

Consent to 
establish project 

02.02.2013 Director, Dept. of Fisheries accorded consent for 
construction of 850MW Ratle H.E. Project vide Lr. 
No.DFO/CJ/2013/4377 Dt. 02.02.2013 
 

5 Permission to carryout 
Infrastructure works 
such as bridges, 
approach roads and 
colony construction  

Permission to be 
obtained  

16.02.2013 Chief Engineer, accorded permission vide Lr. No. 
CID/560/4475-76 Dt. 16.02.2013 

6 Consent to establish 850 
MW Ratle HEP from J&K 
state Pollution Control 
Board, Jammu 

Consent to 
establish project 

22.02.2013 J&K PCB granted consent for establishment of 850 MW 
Ratle HEP vide Lr. No: SPCS /T/C/PP/2012/8276-78 dt 
22.02.2013. Applied for renewal of consent by PCB on 
29.03.2014. Approval awaited.  

7 Wildlife Protection Dept ,   No objection 
certificate to 

establish project 

18.03.2013. Wild life protection Dept GOJK issued no objection 
certificate to establish 850 MW RHEP vide Lr. No : 
WLP/TECH/086-07 dt 18.03.2013. 

8  Clearance for Tribal 
Affairs  

Clearance to be 
obtained from 
Dept of Social 
welfare GOJK  

17.04.2013  Commissioner / Secretary Dept of Social Welfare GOJK 
issued no objection certificate vide Lr. No: GOJK/SW/ 
SCW/ 21/2010 dt 17.04.2013  
 

9 Labour Department, 
Kishtwar/Jammu 
 
 

Permission / 
Registration 

27.09.2011 Certification of registration issued by Labour Dept., vide Lr. 
No.ALC/K/8 Dt. 27.09.2011 

10 Sales Tax Registration  Registration 
Certificate  

14.01.2012 Certificate of Service Tax Registration issued vide Lr. No. 
101401182975 Dt. 14.01.2012  
 

11 Principle Secretary, PDD, 
Go.J&K. 

Approval of 
enhancement of 
generation 
capacity of Ratle 
HEP from 690 MW 
to 890 MW 

26.10.2012 Approval for enhancement of generation capacity of Ratle 
HEP from 690 MW to 890 MW as per Govt. Order No.335-
PDD of 2012, dt.26.10.2012 in pursuant  to cabinet 
decision No.204/31/2012, dt.25.10.2012. 

12 Chief Engineer CI&D 
Wing, JKSPDC, Jammu 

Water Availability 
Certificate 

04-07-2013 Water availability certificate has been issued by Chief 
Engineer CI&D Wing, JKSPDC, Jammu vide 
Lr.No.CI&D/525-III/988/91 dated 4th July 2013. 

13 Sarpanches of Panchyat 
Halqa’s Dugga & Badhat 

No Objection 
Certificate 

10.06.2013 NOC dated 10.06.2013 from Sarpanches of Panchyat 
Halqa’s Dugga & Badhat 

14 Commissioner / 
Secretary PHE, Irrigation 
and FC Dept. 

Installation of 850 
MW Ratle HEP 

03.01.2014 Approval granted by the Dept of PHE, Irrigation and FC as 
per the provisions of J&K State Water Resources 
(Regulation & Management Act, 2010 and amended in 
2012). 

 

 
 
 

850MW RATLE HYDROELECTRIC PROJECT IN THE STATE OF J&K  
DETAILS OF CONSENTS / CLEARANCES OBTAINED 

FROM VARIOUS DEPARTMENTS OF J&K STATE 
AS ON 31.07.2014 

Annexure II 
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Clearances from various Ministries, GoI for 850 MW Ratle HEP 
S.No. Name of Department  Present Status 

1 Ministry of Home 
Affairs (MoHA) 

  Initial application filed in July 2011 for 810 MW capacity 
 Observations and formats from MHA received on 19th 

Jan. 2012 
 Revised Application submitted for obtaining clearance 

for 850MW enhanced capacity on 06.03.2013 
 Requisite information regarding the details of 13 nos. 

foreigners to be engaged has been submitted to Ministry 
of Power on 02.04.2013. 

 Ministry of Power, GOI forwarded the information to 
Ministry of Home affairs vide lr. No.13/8/2013/H-II 
dated 15th May 2013. 

 Requisite information regarding the details of foreigner 
Mr.Martin Paul Buchli to be engaged and his wife has 
been submitted to Ministry of Power with copy to MoHA 
on 28-10-2013. 

 It is learnt that MoHA has received the consents from 
the departments of RAW, IB & CBI. MoHA will have 
internal meeting during the 2nd week of May, 2014 and 
approval expected to be conveyed through Ministry of 
Power. 

     Expected clearance by the end of August, 2014 
2 Ministry of Defence 

(MoD) 
01-07-2013  Application filed in July 2011 for 810 MW capacity RHEP 

 Clearance accorded for 810 MW RHEP on 4th Oct-2012. 
 Revised Application submitted for obtaining clearance 

for 850MW enhanced capacity on 28.01.2013 and 
reminded on 29.03.2013. 

 Clearance accorded by MoD for 850 MW Ratle HEP vide 
Lr.No.22(21)/ 2011/D(Coord) dt. 1st July ’13. 

 

3 Ministry of Social 
Justice and 
Empowerment 
(MoS&E) 

10-05-2013  Application filed in July 2011 for 810 MW RHEP 
 Clarifications have been submitted  on 6th Feb, 2013 
 Revised Application submitted for obtaining clearance 

for 850MW enhanced capacity on 28.01.2013and 
reminded on 11.02.2013. 

 Clearance accorded by Ministry of SJ & EC vide Lr.No. 
61-3/2011-Cdn dt. 10.05.2013. 

4 Ministry of Tribal 
Affairs 
(MoTA) 
 

  Application filed in July 2011 for 810 MW RHEP 
 Clearance accorded  on 9th Feb.2012 for 810 MW 

capacity  
 Revised Application submitted for obtaining clearance 

for 850MW enhanced capacity on 06.03.2013  
 Further information as sought by Ministry of Tribal 

Affairs (MoTA) on 28-5-2013 has been furnished on 10th 
June 2013.  

 MoTA has sought for further information vide Lr.No. 
4/23/2012-CP&R dt.10th July 2013 in prescribed format 
Part I & II duly signed by Secretary, Social Welfare 
dept. / Dept. of Tribal Welfare,  GoJK  for examination 
and issue of clearance. 

 Commissioner Secretary, Social Welfare Dept. GoJK has 
been addressed for furnishing the above information 
duly signed to MoTA vide GVK Lr. No. 
GVK/RHEPPL/2013/059 dt. 19th July 2013.  Information 
expected to be furnished by the Deptt. of Tribal Welfare, 
GoJK in 3rd week of Nov.2013  

 Approval expected from MoTA in the month of 
Dec.2013. 

 Commissioner, Social Welfare has referred the matter to 
DC Kishtwar for verification and submission of relevant 
information.  Replies submitted by DC, Kishtwar. 

 The Commissioner/ Secretary has furnished the 
proforma part I & II duly filled to the Ministry of Tribal 
welfares, GOI vide Lr. No.SW/Tribal/01/2013, 
Dt.16.04.2014. 

 Expected approval by the end of August, 2014 

 

 
 
 
 
 

850MW RATLE HYDROELECTRIC PROJECT IN THE STATE OF J&K  
Annexure III 

STATUS REPORT OF CLEARANCES 
FROM VARIOUS MINISTRIES, GOVT. OF INDIA AS ON 31.07.2014 
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JAMMU AND KASHMIR STATE POWER DEVELOPMENT CORPORATION LIMITED 
(A Government of J&K Enterprise)  
Regd. Office: Exhibition grounds, Srinagar-190009 
Ph:0194-2483783 Fax: 0194-2451665 
Camp Office: Ashok Nagar, Satwari, Jammu-180004 
Ph: 0191-2430548/2439039 Fax: 0191-2435403 
CIN: U40101JK1995SGC001418 Website: www.jkspdc.nic.in 

No: JKPDC-TECC/11/2021/ 
Dated: _____/07/2024 

Chairman 
J&K Pollution Control Committee 
Jammu 

Sub: - Pollution caused by construction activities carried out by M/s MEIL in 
850 MW Ratle HEP _ Reg. 

Ref: - 

1. D.C. Kishtwar letter No: DCK/PS/24/F.No.2/473; Dated:17.05.2024.
2. Gen/PCC/JKPDD-C-24; Dated: 14.06.2024

Sir, 

Kindly refer to the letter under reference at Sl.1 vide which Deputy Commissioner 
Kishtwar conveyed that construction activities carried out by M/s Megha 
Engineering and Infrastructure Limited (MEIL) in Ratle HEP are, among other 
problems, causing noise and dust pollution to the residents of Drabshalla Tehsil. 
Also refer to the letter at Sl.2 of the Power Development Department, J&K, vide 
which request was made by UT Govt. to the J&K Pollution Control Committee  to 
depute a team of experts to make on the ground assessment of the situation and 
take necessary steps to secure compliance to the terms and conditions of Consent 
to Establish issued by the Committee to the project.  
In this regard, I am directed to reiterate the importance of early action in the 
matter to avoid escalation of the situation into a law-and-order issue.  

Yours faithfully, 

(Er. Sanjeev Malhotra) 
SGM (Civil)

 JKSPDC 
Copy to: - 

1. Deputy Commissioner, Distt. Kishtwar.

2. CEO, RHPCL.

3. P.A to MD, JKSPDC.

1491-94
    16

Page 75 166

Exhibit 8



 

JAMMU AND KASHMIR STATE POWER DEVELOPMENT CORPORATION LIMITED  
(A Government of J&K Enterprise)  
Regd. Office: Exhibition grounds, Srinagar-190009 
Ph:0194-2483783 Fax: 0194-2451665  
Camp Office: Ashok Nagar, Satwari, Jammu-180004 
Ph: 0191-2430548/2439039 Fax: 0191-2435403 
CIN: U40101JK1995SGC001418 Website: www.jkspdc.nic.in 

 

No: JKPDC-TECC/11/2021/ 
Dated: _____/08/2024 

  
Chairman 
J&K Pollution Control Board (JKPCB) 
Jammu 
  
Sub: - Pollution caused by construction activities carried out by M/s MEIL in 
850 MW Ratle HEP _ Reg. 
  
Ref: -  

1. JKPDC letter No: JKPDC-TECC/11/2021/1491-94; Dated: 16.07.2024 
2. Gen/PCC/JKPDD-C-24; Dated: 14.06.2024 

  
Sir, 
  
Kindly refer to the letters under reference, vide which request was made to take 
necessary steps to secure compliance to the terms and conditions of Consent to 
Establish issued by JKPCB to 850 MW Ratle HE Project, as the residents of 
Drabshalla tehsil are complaining that construction activities carried out by M/s 
Megha Engineering and Infrastructure Limited (MEIL) in Ratle HEP are, among 
other problems, causing noise and dust pollution. In this regard, I am directed to 
request you to kindly convey status of actions taken by JKPCB in the matter.  
  
  

Yours faithfully, 
  
  
  

(Sanjeev Malhotra) 
SGM (Civil) 

JKSPDC 
Copy to: - 

1. Deputy Commissioner, Distt. Kishtwar. 

2. CEO, RHPCL. 

P.A to MD, JKSPDC. 
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